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Friday, December 9, 2011/ Agrahayana 18, 1933(Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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REFERENCE BY THE SPEAKER
Massive Fire at AMRI hospital in South Kolkata on 9th December, 2011

MADAM SPEAKER: Hon. Members, in a massive fire that broke out today at
about 3.00 am at AMRI hospital in south Kolkata, several persons are reported to
have died and many others injured. Rescue operations to evacuate persons feared
to be trapped in the fire are still on.

I am sure the House would join me in empathizing in this hour of grief with
the members of the families who became victims of this unfortunate accident.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.01 hrs.

The Members then stood in silence for a short while
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MADAM SPEAKER: We will take up Question Hour.
MADAM SPEAKER: Q. No.221, Shri N. Cheluvaraya Swamy.
... (Interruptions)
MADAM SPEAKER: Please sit down. Please go back.
... (Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ..."
11.02 hrs
At this stage, Shri Anant Kumar Hegde and some other

hon. Members came and stood on the floor near the Table

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.03 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.E

* Not recorded.


rjs
The Lok Sabha then adjourned till Twelve of the Clock
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock
(Madam Speaker in the Chair)

FELICITATION BY THE SPEAKER

Congratulations to Virender Sehwag on creating world record in one day
international cricket

MADAM SPEAKER: Hon. Members, I am sure, all of you will join me in
conveying our heartiest congratulations to Shri Virender Sehwag for scoring 219
runs in one day international cricket which is a world record.

The dashing opener achieved this laudable feat during the fourth one day
match against the West Indies at Indore yesterday. This exceptional achievement
is a matter of national pride and is a source of inspiration for budding cricketers of
our country.

We convey our best wishes to Shri Virender Sehwag for his future
endeavours.

Let us also congratulate Indian Cricket Team for their tremendous

performance.
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12.01 hrs

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Papers to be laid on the Table.
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam

Speaker, with your permission, I beg to lay on the Table a copy of the Mid-Year

Analysis (Hindi and English versions)- 2011-2012 under sub-section (1) of

Section 7 of the Fiscal Responsibility and Budget Management Act, 2003.

(Placed in Library, See No. LT 5437/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA
PATEL): Madam Speaker , I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(1)

(if)

(if)

Review by the Government of the working of the Mineral Exploration
Corporation Limited, Nagpur, for the year 2010-2011.

Annual Report of the Mineral Exploration Corporation Limited, Nagpur,
for the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5438/15/11)

Review by the Government of the working of the Bharat Gold Mines
Limited, Kolar Gold Field, for the year 2010-2011.

Annual Report of the Bharat Gold Mines Limited, Kolar Gold Field, for the
year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5439/15/11)
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Jawaharlal Nehru Aluminium Research Development and Design Centre,
Nagpur, for the year 2010-2011, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Jawaharlal Nehru Aluminium Research Development
and Design Centre, Nagpur, for the year 2010-2011.
(Placed in Library, See No. LT 5440/15/11)

(3) A copy of the Notification No. G.S.R. 778(E) (Hindi and English
versions) published in Gazette of India dated the 21% October, 2011
reservation of an area in the North Eastern Block Range, Sandur Taluk,
Bellary District, Karnataka for iron ore in favour of Visvesvaraya Iron
and Steel Plant under Steel Authority of India Limited under sub-section
(1) of Section 28 of the Mines and Minerals (Development and
Regulation) Act, 1957.

(Placed in Library, See No. LT 5441/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Madam Speaker, I beg to lay
on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Central
Adoption Resource Authority, New Delhi, for the years 2008-2009 and 2009-2010,
alongwith Audited Accounts.
(2)  Two statements (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5442/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): Madam Speaker, on behalf of Shri S.S.

Palanimanickam, I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(i)

(i)

(ii)

(i)

(i)

Review by the Government of the working of the National Insurance
Company Limited, Kolkata, for the year 2010-2011.

Annual Report of the National Insurance Company Limited, Kolkata, for
the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5443/15/11)

Review by the Government of the working of the New India Assurance
Company Limited, Mumbai, for the year 2010-2011.

Annual Report of the New India Assurance Company Limited, Mumbai,
for the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5444/15/11)

Review by the Government of the working of the Oriental Insurance
Company Limited, New Delhi, for the year 2010-2011.

Annual Report of the Oriental Insurance Company Limited, New Delhi, for
the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5445/15/11)
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Review by the Government of the working of the General Insurance
Company Limited, Mumbai, for the year 2010-2011.

Annual Report of the General Insurance Company Limited, Mumbai, for
the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5446/15/11)

Review by the Government of the working of the United India Insurance
Company Limited, Chennai, for the year 2010-2011.

Annual Report of the United India Insurance Company Limited, Chennai,
for the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5447/15/11)

(2) A copy each of the following Notifications (Hindi and English versions)

under Section 31 of the Securities and Exchange Board of India Act, 1992:-

(1)

(ii)

The Securities and Exchange Board of India (Mutual Funds)
(Amendment) Regulations, 2011 published in the Notification No. F.
No. LAD-NRO/GN/2011-12/22/27668 in Gazette of India dated the
30™ August, 2011.

(Placed in Library, See No. LT 5448/15/11)

The Securities and Exchange Board of India (Stock Brokers and
Sub-Brokers) (Second Amendment) Regulations, 2011 published in
the Notification No. F. No. LAD-NRO/GN/2011-12/19/26273 in
Gazette of India dated the 17™ August, 2011.

(Placed in Library, See No. LT 5449/15/11)
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(ii1))  The Securities and Exchange Board of India (Prohibition of Insider
Trading) (Amendment) Regulations, 2011 published in the
Notification No. F. No. LAD-NRO/GN/2011-12/16/26150 in
Gazette of India dated the 16™ August, 2011.

(iv)  The Securities and Exchange Board of India (Registrars to an Issue
and Share Transfer Agents) (Second Amendment) Regulations, 2011
published in the Notification No. F. No. LAD-NRO/GN/2011-
12/18/26148 in Gazette of India dated the 16 August, 2011.

(v)  The Securities and Exchange Board of India (Merchant Bankers)
(Second Amendment) Regulations, 2011 published in the
Notification No. F. No. LAD-NRO/GN/2011-12/17/26149 in
Gazette of India dated the 16™ August, 2011.

(Placed in Library, See No. LT 5450/15/11)

(3) A copy of the Service Tax (Fifth Amendment) Rules, 2011 (Hindi and
English versions) published in the Notification No. G.S.R. 771(E) in Gazette of
India dated the 21% October, 2011 under sub-section (4) of Section 94 of the
Finance Act, 1994, together with an explanatory memorandum.

(Placed in Library, See No. LT 5451/15/11)

(4) A copy of the Notification No. S.0.2045(E) (Hindi and English versions)
published in Gazette of India dated the 6" September, 2011, together with an
explanatory memorandum specifying the allowances and perquisites of serving as
well as retired Chairman and Members of UPSC for the purposes of clause 45 of
Section 10 of the Income-tax Act, 1961, issued under Section 10 of the said Act.
(Placed in Library, See No. LT 5452/15/11)
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(5) A copy each of the following Notifications (Hindi and English versions) under
section 159 of the Customs Act, 1962:-

(i) G.S.R. 712(E) published in Gazette of India dated 22" September, 2011,
together with an explanatory memorandum notifying the All
Industry Rates of Duty Drawback for the year 2011-2012.

(i1)) G.S.R. 787(E) published in Gazette of India dated 28" October, 2011,
together with an explanatory memorandum making certain
amendments in the Notification No. 68/2011-Cus., (N.T.) dated 22"
September, 2011.

(i11) The Customs, Central Excise Duties and Service Tax Drawback
(Amendment) Rules, 2011 published in Notification No. G.S.R.
713(E) in Gazette of India dated 22" September, 2011 together with
an explanatory memorandum.

(iv) S.0. 2270(E) published in Gazette of India dated 30" September,
2011, together with an explanatory memorandum revising Tariff
Value on Brass Scrap (all grades) and Poppy Seeds, based on
international prices.

(v) S.O. 2364(E) published in Gazette of India dated 14" September,
2011, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3™
August, 2001.

(vi) S.0. 2444(E) published in Gazette of India dated 27" October, 2011,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported and
export goods.

(vii)S.0. 2470(E) published in Gazette of India dated 31* October, 2011,

together with an explanatory memorandum making certain
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amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3™
August, 2001.

(viii)S.0. 2579(E) published in Gazette of India dated 15™ November,
2011, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3™
August, 2001.

(ix) S.O. 2244(E) published in Gazette of India dated 28" September,
2011, together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of
imported and export goods.

(Placed in Library, See No. LT 5453/15/11)

(6) A copy of the Allahabad Bank (Officers’) Service (Amendment)
Regulations, 2010 (Hindi and English versions) published in Notification No.
HO/Admn./F-49/3241 in Gazette of India dated the 2™ September, 2011 under
sub-section (4) of Section 19 of the Banking Companies (Acquisition and Transfer
of Undertakings) Act, 1970, together with a corrigendum thereto published in
Notification No. 181 dated 3™ November, 2011.

(Placed in Library, See No. LT 5454/15/11)

(7) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 38 of the Central Excise Act, 1944:-
(1) G.S.R.676(E) published in Gazette of India dated 13™ September,
2011, together with an explanatory memorandum making certain
amendments in the Notification No. 16/2011-CE (N.T.) dated 18"
July, 2011.
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(i1))  The Central Excise (Fourth Amendment) Rules, 2011 published in
Notification No. G.S.R. 677(E) in Gazette of India dated 14"
September, 2011, together with an explanatory memorandum.

(ii1)) The CENVAT Credit (Fourth Amendment) Rules, 2011 published in
Notification No. G.S.R. 678(E) in Gazette of India dated 14"
September, 2011, together with an explanatory memorandum.

(Placed in Library, See No. LT 5455/15/11)

(8) A copy of the Life Insurance Corporation of India, Class III and Class
IV Employees (Promotion) Amendment Rules, 2011 (Hindi and English
versions) published in the Notification No. G.S.R. 779(E) in Gazette of
India dated 21* October, 2011 under sub-section (3) of Section 48 of the
Life Insurance Corporation of India Act, 1956.

(Placed in Library, See No. LT 5456/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): Madam Speaker, 1 beg to lay on the Table a copy each of the
following papers (Hindi and English versions) under sub-section (1) of section
619A of the Companies Act, 1956:-
(1) () Review by the Government of the working of the NHPC Limited,
Faridabad, for the year 2010-2011.
(1))  Annual Report of the NHPC Limited, Faridabad, for the year 2010-2011,
alongwith Audited Accounts and comments of the Comptroller and Auditor

General thereon.

(Placed in Library, See No. LT 5457/15/11)
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(i)

(i)

(i)

(i)
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Review by the Government of the working of the THDC India Limited,
Rishikesh, for the year 2010-2011.

Annual Report of the THDC India Limited, Rishikesh, for the year 2010-
2011, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 5458/15/11)

Review by the Government of the working of the SJVN Limited, Shimla,
for the year 2010-2011.

Annual Report of the SIVN Limited, Shimla, for the year 2010-2011,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library, See No. LT 5459/15/11)

Review by the Government of the working of the NHDC Limited, Bhopal,
for the year 2010-2011.

Annual Report of the NHDC Limited, Bhopal, for the year 2010-2011,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library, See No. LT 5460/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIP BANDYOPADHYAY): Madam Speaker, I beg to lay
on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
under Section 93 of the Food Safety and Standards Act, 2006:-

(1) The Food Safety and Standards (Licensing and Registration of Food
Businesses) Regulations, 2011 published in Notification No. F. No.
2-15015/30/2010 in Gazette of India dated 1* August, 2011.

(11)  The Food Safety and Standards (contaminants, toxins and Residues)
Regulations, 2011 published in Notification No. F. No. 2-
15015/30/2010 in Gazette of India dated 1% August, 2011.

(111) The Food Safety and Standards (Packaging and labelling)
Regulations, 2011 published in Notification No. F. No. 2-
15015/30/2010 in Gazette of India dated 1% August, 2011.

(Placed in Library, See No. LT 5461/15/11)

(iv) The Food Safety and Standards Authority of India (Procedure for
Transaction of Business of the Central Advisory Committee)
Regulations, 2010 published in Notification No. F. No. 1-
61/FSSA/2009-DFQC in Gazette of India dated 10™ March, 2011.

(v)  The Food Safety and Standards Authority of India (Procedure for
Scientific Committee and Scientific Panels) Regulations, 2010
published in Notification No. F. No. 1-61/FSSA/2009-DFQC in
Gazette of India dated 10" March, 2011.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (v) of (1) above.

(Placed in Library, See No. LT 5462/15/11)
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3) A copy of the Annual Report (Hindi and English versions) of the Rashtriya
Arogya Nidhi, New Delhi, for the year 2009-2010, alongwith Audited Accounts.
(Placed in Library, See No. LT 5463/15/11)
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12.03 hrs.
MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA™

SECRETARY-GENERAL: Madam Speaker, I have to report the following

message received from the Secretary-General of Rajya Sabha:-

“In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, 1 am
directed to enclose a copy of the Prasar Bharati (Broadcasting
Corporation of India) Amendment Bill, 2011 which has been passed
by the Rajya Sabha at its sitting held on the 8" December, 2011

2. Madam Speaker, I lay on the Table the Prasar Bharati (Broadcasting
Corporation of India) Amendment Bill, 2011 as passed by the Rajya Sabha on the
g™ December, 2011.”

* Laid on the Table.
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12.03 V% hrs.

STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE

(i) 48" Report

SHRI PINAKI MISRA (PURI): Madam Speaker, I beg to lay the Forty-eighth
Report (Hindi and English versions) of the Standing Committee on Personnel,

Public Grievances, Law and Justice on the Lokpal Bill, 2011.

(ii) Evidence

SHRI PINAKI MISRA (PURI): Madam Speaker, 1 beg to lay the Evidence
tendered before the Standing Committee on Personnel, Public Grievances, Law

and Justice on the Lokpal Bill, 2011.
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12.03 V4 hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 9™
Report of the Standing Committee on Coal and Steel on Demands for Grants
(2009-10), pertaining to the Ministry of Mines"

H HAed & o 7 (st feAen wew): #, A orewe, |l 9l & Y & IR
G AT A AT praern ik g dddt wrft aftfa @ odf Rure # ffea RreRell &
BRI W T8 [qavor ¢ & gl

PIIAT AR ged et Wt | &1 odf RUIS 7.12.2010 &1 ol FHT H IR bl
TS Sl 99 2009-10 & Ty WH HATAT &I 3TGH A @ Tog off §0 W B T3 HRATS
25.5.2011 ! QAT BRI 991 @ T8 &l AAfd @ odi Rurc § uiw RwiRel off i w
HRHR B AR I HRaTg FUfEra off |

FHRTGIT B (RART A R0 & e =db-1 4 & g © ol fb ¥e7 & ged W @l
AT & e UG H |eA P dgqcd WA T PR H IFRY B [ TQl g3 A
forar gl

" Laid on the Table and also placed in Library, See No. LT 5464/15/11.
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12.04 hrs

BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): With your
permission, Sir, I rise to announce that Government Business during the week

commencing Monday, the 12" of December, 2011, will consist of :-

1. Consideration of any item of Government Business carried over from
today’s Order paper.
2. Consideration and passing of the following Bills:-
(a) The Constitution (One Hundred and Eleventh Amendment) Bill,
2010;
(b) The Cable Television Networks (Regulation) Amendment Bill, 2011;
and
(c) The Pension Fund Regulatory and Development Authority Bill, 2011.
3. Discussion and Voting on Supplementary Demands for Grants (Railways)

for 2011-12 and introduction, consideration and passing of the related

Appropriation Bill.
4. Consideration and passing of the following Bills after they are
passed by Rajya Sabha:

(@)  The Chartered Accountants (Amendment) Bill, 2010;

(b)  The Cost and Works Accountants (Amendment) Bill, 2010;
and

(c)  The Company Secretaries (Amendment) Bill, 2010.

5. Consideration and passing of the Prasar Bharati (Broadcasting

Corporation of India) Amendment Bill, 2010, as passed by Rajya Sabha.
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MADAM SPEAKER: Now, submission by Members.

Dr. P.L. Punia - Not Present.

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam Speaker, I request
that the following items may be included in next week’s agenda:

(a) Need to install escalators at Durgapur Railway Station for the
convenience of the railway passengers. Lakhs of daily commuters use
the Durgapur Railway Station which includes a large number of aged
and physically challenged persons. Hence I urge upon the Railways to
install escalators at Durgapur Railway Station urgently.

(b) Need to give stoppage of one Rajdhani Express at Burdwan Railway
Junction because of the importance of the location. It connects not only
bordering three districts but also is the centre of learning having one
University, one Medical College and one University Institute of

Technology.

2 ST TR A (R : reger qeled, FefeRad fawa o aifd agaqel srigE 4

AIRATAT B DT B BN~

1- DIEYR-JUI S-S SR Taad¥ UTa: B 991 9 TS |

2- BAdhTTel Yold W W |d Gfagrd AT ¥ Ud YAl & g€ I8 Dl
AR T 2

N TS T, FER (TEYR): A HEIG], I A8 Bl SR § Fr=faRad fawg 1
RIEICRERIBS IS
1- AN e & APAR Aad qHT i e el ¥ q88ell 3dl 1§ DU IU1ah

Tl B! HH A A B TOR BUY FAqH AT I o B [T WRPR dqeehrel
=TT A
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2- g gga adl # Rgars uRareel & waEl & Mad 9dqH ged (TAdE))  aen
TATERYT WP bt 81 el | Heaafda Rrarg uRATSHIel &l -1 1 & [og
s WRBR [AAY Yol & 3T goRI Bl Uhyd e JHfwaa ol

3it AesfiE @, e (WERGion): edel Heled], HUAT el W8 I Hridre! & QR 3Y
1- W EAET &3 WERBIO D AISNT Yeld WA W IS &b @Wige Jfagn qhlel IqaTed

EREASIY
2- 3fEHeEe W ISR & drd Wi M gRad (S1ST) @1 ATSHTS Bl Jreifehd
SR AT IFH 3MARDH - AR DI R SR HReb A TRAT BT BRI AcehTdd IO

fpar S|

N fomer avg aea (Tofean): sy #AEe, olld AW @ M AwWE @ HRIE #
ferfarRad fasr &1 et <m: -

1- U4 #eF A BIONYR 3fid R aREaRy-aayl asd @ di9 vad gl G-
17 ¥, TA.U=.-107 W el AR {997 &1 a7 sxar S|

2-  Yd ALY XAd BIOYR AT WASI-SHITR & d1d Yeld STell Aeil-24 a1 W XA
3R fost &1 vt avran S|

2 v R gy (MRSe): sreaer qgiea, FefaRad fawal @ siTed W« @ R

H et fby S Bl gaver Bl S -

1- WA a7 MRS 7 T a=Y/1 SiaRM &1 IHIR 8918 SL3R.UH. §RT §8 B0
o T Bl 39 WX Y NG 91 W MH SHdT BT SMARTHA o7 U SO BN 40
BOIR ST YHIFAT 21 3fd: S SAfrsiier =me] - &g aedd Fas S fhy Srg |

2- W Ew o FiRSie 7 @ qd 78 Yod & GOl XAd BT Bl 4 d) e
g, R o S9dT @I BT%! TR 81 W& ® UG g4I Nold e d 4r.ems. .
i g5 21 37 QA1 Bl SAfeiTe Are] R B AT e S fby Sl
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N AFAIRTE Aodt (TFMA): FeQd], FUAT AN A8 S HRH-Fgar § 1= fawdi o
[feford farar S

1. W EHE & Wi (Far), o {6 U onfearfl & 8, H waresl UM dssd
ISl & I 99 dTell IShi § 8 @ YN YR &1 Sh-WRIT Siid B 9l 39
anfeardt & @ gl vd T wedt @ G i & fow o smavae ewifyr smdfed fag
RIS ECA R CRUCRIN

2. W EEEH e WRAH-gsar el # WiE B W BHl b BROT (B § @A qR
A P < §Y s gRT S Sall ® [l =<1 3500 ST WI& Bl MY [Py S q=1 I
Roretl # firet & Tehell WE W A MR A JAT IHD! S BRIY S DY ATaIDhe |

ST, fhllc Jeoivg Aicial (STEHeTaTe Ufeed): HRIGdl, HUAT dldh FHT B WM A8 Bl
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12.12 hrs.
DISCUSSION UNDER RULE 193

Inflation situation in India

MADAM SPEAKER: The House will now take up Item No. 15.

"SHRI PRALHAD JOSHI (DHARWAD): Today, we are adding to the series one
more debate on price rise and food inflation. Debate on debates have been
recorded every session. This Govt. is listening to the speeches of opposition, the
anger and emotions and the discard and disgusts shown on this issue have failed
utterly to wake up this Govt. which is constantly in deep slumber or on pretending
to be in slumber. This Govt. has lost all its sensitivity to such burning issue which
every common man is being tormented.

This is not the first time the Indian masses feeling the brunt of price rise of
food grains and other essential commodities. During the last year almost this time
the prices of foodgrains sky rocketed and inflation in foods reaching a double digit
like 18% to 20% the price of rice reaching Rs.40 kg and Dal Rs.100 Kg even the
poor man’s foodgrain like jawar and ragi in my state going beyond the reach.
Even the poor man’s food rice and Dal have become a luxury for him.

The Govt. far from getting to tackle this burning issue has been taking
shelter under the argument the rising inflation and price rise is an international
situation, the global melt down etc. Our economist Prime Minister went on saying
that the country which is fast growing and achieving economic growth year by
year his bound to feel the price rise, and inflation is an inevitable feature in a
growing economy. But who is to buy his words of solace. What kind of growth
he is talking about. Is he talking about that growth which is adding privilege on
privilege to privileged class in our country leaving the unprivileged to their fate

just showering upon them heaps of assurances that they will be very soon heroes

" Speech was laid on the Table.
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of growth story which the Govt. is scripting only to be felt that it is not a growth
story but a tragedy of poverty as the fruits of this growth or so called inclusive
growth reaped by our rich only.

Yesterday our Finance Minister interrupting our opposition leader Smt.
Sushmaji in the debate rose and said loudly that the food inflation has come down
considerably from 9% to 6.80 % and there is no food inflation. But in a common
consumers understanding inflation is one thing but actually sensing the downward
tendency of essential goods and commodities and services another thing. 1 feel the
problem of this Govt. is that it always takes solace and senses the economy on
statistics and rest relieved that prices have come down. I suggest Hon’ble Minister
a simple thing to go to market as a common consumer with the statistics of food
inflation in one hand and list of essentials like groceries in another hand and try to
sense whether this 6.8% inflation rate has any impact on prices in the market. As
is rightly pointed out by many speakers it is only a seasonal respite in simple
economic term.

So let the Govt. stop in taking satisfaction of decreasing inflation and focus
more on actually tackling price rise problem more with practical approach.
According to me the Govt. should have a approach of tackling price issue as
calamity or catastrophe because in my opinion price rise is really a menace a
calamity for any economy. It is as simple as understanding a simple thing like
demand and supply theory. Admittedly India is a growing economy per-capita
income has increased considerably year by year we are recording growth of 8 or 9
%. Though agricultural output is not up to the expectation but still we are growing
sufficient food for domestic consumption. We are said to have a bumper crops
despite foods and droughts in some parts of the country. Govt. foodgrain
procurement has reached its targets. Our FCI godowns are packed our industrial
growth is maintaining its growth, we have a well organized transport system both
on land and Railways. The Railways are maintaining a well balanced freight rates,

even at a high operating ratio. The infrastructure is developing.
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Then where does the problem lies. A very last person of the set up puts a
simply question then with all this flourishment why the goods and commodities,
the foodgrains and other essential items are still beyond their reach. Now, the turn
is of the Govt. to reply this common man or Aam Adamis question.

Now, | urge this Govt. to come out of this rhetoric’s of growth and
downward tendency of inflation etc. and get to the business of streamlining PDS
all over the country without saying it is for the state Govts. to do. Dismantle the
vicious network of black marketers and hoarders. Keep a vigilant check on middle
men in the movement of foodgrains from the farmers to the consumers. Call Chief
Ministers of all states if felt necessary. Review all those wrong exports import
policies. Stop all those reformist moves because reforms are not in the interest of
domestic economy let the only agenda at the moment be of providing well
organized and cheaper domestic market to the under privileged section of our

society.
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam
Speaker, first of all, I would like to express my appreciation to all the hon.
Members who have participated in this discussion.

This House passed a resolution unanimously asking the Government to take
effective steps to contain the inflationary pressure and as per directions, on the
very first day of the House, beginning of the Winter Session, I prepared myself to
make a Statement on the floor of the House as I considered it my responsibility to
the House to respond to the collective wishes of the House which were reflected in
the resolution. Unfortunately, because of the practices now-a-days we have, |
could not make the Statement and 1 had to place it on the Table of the House.
After that, it was decided to have a discussion on it under Rule 193 and hon.
Member, Shri Gurudas Dasgupta, raised that discussion and a large number of
Members participated in it.

At the very beginning, I would like to point out that discussions on price
rise in any developing economy in the parliamentary forum is most common
because inflation is also a common factor in all developing countries. I do not
remember a single Session of Parliament when we did not discuss the inflationary
pressure.

Various points have emerged and surely in the course of my
responses [ will try to address those points and give the Government’s Version.Et,
before that, I would like to appeal to the hon. Members, through you, Madam, to
keep in mind, when we are discussing the inflationary pressure, the price rise, not
only the state of economy of the country but we shall have to keep in mind the
state of the world economy. Somebody may cynically observe as to what we have
to do with the world economy. Simply because of the fact that no country today
lives in 1solation, what happens in a small country, or a small event in any part of
the country can convert itself into a major international crisis. What happened
actually in 2008? Some banking institutions in some corner of USA, in order to

have extra profit, made misjudgement in sub prime lending of the housing sector.
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Sooner than later it engulfed itself into an international financial crisis which, the
experts described, was almost equal to that of the Great Depression of the last
century, of 1930s Depression. Therefore, in that context, today when we are
discussing in this Parliament, in the Parliament of the fourth largest economy of
the world, in the Parliament of 1.2 billion plus population, in the Parliament of a
country having an economy of 1.8 trillion US dollars, we cannot simply shut our
eyes to the developments which are taking place around us in other parts of the
world. When the world economy started growing very modestly, suddenly we
found that again there has been a turmoil. = Eurozone crisis is obstinately
continuing. Directly we do not have any relation with the high sovereign debt of
Greece or Spain or Portugal, surely. Even our banks do not have that much of
exposure to these countries. But if it rattles the entire eurozone, the most powerful
economy, when their Government bonds are under-priced, we cannot ignore the
adverse impact of it. When despite major efforts by US economy, as per the latest
forecast of Morgan Stanley, even for the first three quarters of the calendar year,
hardly there is any possibility of recovery of either European economy or of US
economy. Therefore, in that context, we shall have to discuss the overall situation.
I am referring to it not merely in the context of containing inflation but in tackling
the major economic crisis with which all the countries are confronted today to face
that challenges with collective wisdom of this House.Ehis House need to take
concerted efforts cutting across the party lines. Wherever we sit, whether this side
of the Chair or that side of the Chair, it is not very material. What is material is
the interest of the country and in the interest of the people and that ought to be
protected. Yes, there may be divergence of views of the source; divergence of
views of the approach but the collective desire and will is to resolve the problem
and to take this country move forward from poverty, illiteracy, deprivation and
disease. There are no two opinions on this and there are no divergence of views.
Having said that I come to the specifics. When we talk of the international

situation we are almost in a cynical way dismissed. Even the Leader of the
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Opposition has done it. 1 always admire her eloquence and command over
language and sometimes I am fed by that though I do not know Hindi much. But
even she said, “How does it matter? Except oil prices, which other prices of
international commodities have increased with which we are concerned?” I will
just give her only a few items with which we are vitally interested. If the
international prices increase, it affects our economy. It has an adverse impact on
inflationary pressure. Take the case of DAP. We do not produce DAP. Almost
one hundred per cent DAP is imported. It has increased in one year from 525
million dollars per tonne to 642 million dollars per tonne. In spite of importing
DAP one hundred per cent, there is no impact on Indian economy. In case of urea,
it is increased from 315 million dollars per tonne to 503 million dollars per tonne
but there is no impact.... (Interruptions)

SHRI HARIN PATHAK (AHMEDABAD EAST): It must be in metric tonnes.
SHRI PRANAB MUKHERIJEE: I am sorry. Not million tonnes, it is metric
tonnes.

We improve substantially in palm oil. The palm oil prices have increased
from 912 dollars per tonne to 1068 dollars per tonne. Important metals like steel,
it is increased from 235 dollars per tonnes to 271 dollars per tonnes; steel rebars,
from 530 dollars per tonne to 640 dollars per tonne and steel wire rods, from 670
dollars per tonne to 790 dollars per tonne. I am not talking of the prices of the
crude oil.

I, sometimes, envy Mr. Yashwant Sinha because when he became Finance
Minister he started with importing oil around 24 and 25 dollars per barrel and at
the end of his tenure it reached to 36 and 37 dollars per barrel. Any Indian
Finance Minister will feel comfortable when the international oil prices come
down because huge oil bill is to be provided either at the cost of the upstream oil
companies or by providing subsidies.E

Therefore, the international developments have its impact.
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Now, I come to the question as to what steps we have taken. Inflationary
pressure is mounted because of various reasons apart from the mismatch of
demand and supply. The current strength of the inflationary pressure was
substantial because of the constraints in the supply chain of the agricultural
products. Therefore, it is more important to look at what steps we have taken to
improve the production of agricultural products and to ensure what the outcome of
that exercise is.

It has been stated that the growth in agriculture is coming down. Yes, it is
correct. For quite some time, the growth in agriculture was slow. But it has
started improving. In the Tenth Plan, it was 2.5 per cent. In the Eleventh Plan, it
came down to 2.4 per cent. In the first four years of the Eleventh Plan, it has
improved to 3.2 per cent. In 2010-11, agricultural and allied sectors have achieved
6.6 per cent growth. It is not coming down, and it is little going up.

It has been stated that everybody is starving and there is no food. & TR
IS @H A A, TS T 8, A 76 5, 7w & 51 1 will come to the point as to how

much it has increased. But talking of the production, if there was no growth, no
investment, and no support price was provided to the farmers, agricultural growth
has taken place automatically! The production of our total food grains had
increased from 198 million tonnes in 2004-05 — here it is not metric tonnes, it 1S
million tonnes — to 241.56 million tonnes. It was achieved without any effort and
without any exercise! Therefore, you may claim ... (Interruptions) 1 listened to
everybody silently.

My most respectful submission is this. You can always claim and say: “Mr.
Finance Minister, it is not enough. Mr. Agriculture Minister, produce more.” We
will accept it humbly. But please do not say that nothing has happened. One
senior Member said: “All-time low”. It is good but we are not entering into a
school debate. When a senior parliamentarian talks of seven per cent GDP growth
as ‘all-time low’, may I most respectfully ask as to when did India achieve seven

per cent GDP growth? During the period 1951 to 1979, the annual average of
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GDP growth was 3.5 per cent. In the whole of 1980s, we entered into a higher
growth of five per cent.

I have the figures of the three years’ period when you were in power. Later
on, when you were in power for six years, we have the figures. Then, In 1990s, it
was 5.6 per cent.

Yes, again | congratulate Shri Yashwant Sinha or maybe Shri Jaswant
Singh, in 2003-04 we entered into a higher growth path of around nine per cent,
and we continued that growth till the financial crisis in 2007-08.Eerefore, if you
point out that seven per cent growth is bad I would accept it. Yes, 7.3 or 7.6 per
cent growth is bad and not adequate for the country. I surely accept it. But if you
start by saying that it is an all time low, facts do not speak of that. This is my most
respectful submission.

It was said: “What did you do for the inflation?” Yes, I have been criticised.

Cynical observations have been made like wrg=9 faffRex & U g &1 B! 8 3,

fdepetl I do not have any magic wand. But at the same time, if I most respectfully

submit, that from February, 2010, when the food inflation reached the peak of 22
per cent, has come down to 6.6 per cent on 25™ November, 2011. Yes, it has taken
almost two years. But it has been possible to bring it down to 6.6 per cent. I am
talking of food inflation only. I am not talking of the overall inflation. Overall
inflation is perilously close to double digits, which we shall have to bring down.
But I am not happy. We shall have to bring it back at a much lower level; and we
shall have to settle it on a sustainable basis at around five to six per cent.  You

are speaking as if we have not seen high inflationary regime. I was advised in an
earlier debate: “Mr. Finance Minister, your problem is that you are too obsessed
with growth that you are neglecting inflationary pressure. What should we do
with growth? We are not going to eat growth.” Correct, we are not going to eat

growth.
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3t IRT Aqd (FAYRT):  IB Sl 6.6 WACT FETg &) A 2, IqDb WO o 991 HRU AL &
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BARI QU & IR S & ol <9 WR A ... (@em)
SHRI PRANAB MUKHERJEE: I admit that there is a seasonal factor. But there
is equally a seasonal adverse factor. You cannot run with the hare and hunt with
the hounds. When it is a seasonal factor where the prices have been depressed,
there are seasonal factors, which enhance the price. Therefore, you shall have to
take an overall view. My short point which I was trying to make is that there is
no coordination between the growth and inflation. It is because even in the lower
growth rate, we have seen high inflation. Take the case of 1974-75. At that time,
the rate of inflation was 25.6 per cent, and the GDP growth was 1.2 per cent.
During 1979-80, there was a first non-Congress Government from 1977 to 1980,
the rate of inflation was 17 per cent and the GDP growth was (-) 5.2 per cent. Yes
it was my Government’ performance for those three years. When Janata Party
came to power in 1976-77, India witnessed one of the lowest inflation, which was
2.5 per cent. We inherited 16 per cent to 17 per cent inflation. In 1981-82, when
Mr. Venkatraman was the Finance Minister, the rate of inflation became 2.5 per
cent. E
SHRI HARIN PATHAK: The rate of inflation was very low at that point in time.
SHRI PRANAB MUKHERIJEE: Of course, it was low as it cannot be, it should be
reasonably high. That is why, my short point is, do not mix it up. We are
sacrificing growth. We are sacrificing inflation. At the cost of inflation we are
indulging in growth, it is not like that. The short point which I am trying to drive
at is that we shall have to contain inflation. We shall have to go for higher growth.
That is my point. Exactly, if you take a little longer period, then you will find that
in 2010-11 surely, the inflation was 9.6 per cent but the growth was 8.5 per cent.
Now, I am coming to the question, “What are we doing for agriculture?” It

has been suggested that we have a huge surplus of food stock. Why are you not
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distributing it? Now, you see, what we are distributing. We have already
distributed 25 lakh tonnes of wheat and 10 lakh tonnes of rice under OMSSA for
the period from October 2011 to September, 2012. This is in addition to the
normal allocation. Madam, 25 lakh tonnes of food grains have been allocated on
6.1.2011 to all the States and UTs for BPL families at BPL issue prices for
distribution up to 30" September as anti-inflationary measure because if we cannot
contain inflation, then, at least, we can try to insulate and protect the vulnerable
sections of the society by providing them subsidized food grains through the
Public Distribution System. And, there is the most crucial issue, effective Public
Distribution System, through which we can reach essential commodities to the
more vulnerable sections of the people even today.

When I am talking to you right now, I am not going into the question of the
number of BPL families, whether the Tendulkar Committee is correct or ‘X’ is
correct or ‘y’ is correct. But on the basis of the number on which we are
distributing food grains, assuming as per the 1993-94 poverty estimates with 2,000
population, current BPL families are 6.52 crores. Of that, 2.44 crore families are
AAY. They are entitled to have a total of 35 kgs wheat at Rs.2 per kg and rice at
Rs.3 per kg. But how would you ensure that these commodities reach them in
6,00,000 plus villages plus 8,000 cities? For that, the wide network of Public
Distribution System is necessary. We are emphasizing on it. We are not passing on
the buck to them.

We have told them that, yes, try to build it up; we are ready to help you;
and tell us what you want. Under the APMC, the farmers can sell directly to the
retailers. Who can amend the APMC Act? Can Parliament pass that Act? If the
State Governments do not take initiative, can we do it? I know the infrastructure
which is to be built up. But when I am accused, I really feel the pain that the
Government de-hired the godown bases. The Government has storing facilities.
The Government has godowns but they de-hired it and thereafter we had to make

serious efforts to build up the storing capacity and it has taken time. It cannot be
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built up overnight. The capacity of the Food Corporation of India as on 1.4. 2002
was 279 lakh tonnesE came down to 236 lakh tonnes on 01-04-2004 because 33
lakh tonnes of the godown space was de-hired. Then, we have to build up again.
We started doing that. Since 01-04-2004, FCI has added 47.85 lakh tonnes of
covered storage capacity taking the total storage capacity to 298.38 lakh tonnes as
on 01-01-2011. This is very important because we want storing facility to prevent
the products of the farmers from being wasted.

T A WMew: I8 T H ey iferg|

S wore q@ol ¢ § T A G M gAY GHE &F Al WA & gl § udl sse BT g

f& A% 1ia amgy| For five to six years, I travelled five kilometre on foot in the fields
to go to High School. Do not teach me what a village is. When many a people
living in a totally different atmosphere speak off, I simply laugh at it. It is because
I know as to what a village is. I come from a village. I am a village boy. Up to my
Graduation, | stayed in the village and not in Cannaught Place. Therefore, I know
it... (Interruptions). Yes, ‘global village’ because the whole world is going to be
converted into a village. I believe that prosperity and development go together and
not in isolation. I read Rabindranath, please remember one line.... (Interruptions).
It is not from Gitanjali. You have heard only of Gitanjali. While talking on
untouchability, “if you keep somebody behind you, don’t forget that he will drag
you to his level. You cannot move upward when you keep someone behind you.”
Therefore, I believe that we should prosper together, develop together, go together
and for that I request all of you to come together because otherwise I do not
believe that this major economic crisis can be resolved. Today, what is coming?
You said that if you cannot do it, you leave it. Neither I am to leave
it nor to accept it. It is for the people of this country. I know you are impatient. But,
why do you not wait for two and a half years more? What prevents you? We have
not come here on our own. In almost 40 years of my parliamentary life, I have

spent more than half of that sitting on the other side. Therefore, there is no need of
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telling these things in a parliamentary system. If we convert the Parliament, the
highest and sovereign legislature into a demonstrating platform, do you expect that
anybody would have confidence in the system of this country? Can you tell me a
single Session, from the 14™ Lok Sabha till this Session, that has gone on
undisturbed? Therefore, you are desperate. It is because nowadays we have
developed a strategy of not only discussion, but discussion on a subject that we
want under a particular rule, on a particular motion. Discussion is immaterial here,
whether it will be Adjournment Motion or not. It is because of obvious reasons,
Adjournment has its own rules. These rules are not made by anybody else but by
ourselves. Umpteen number of times I told you to change the rules. You are the
masters. Sit in the Rules Committee and change the rule. If it is a lively issue that
can be brought under an Adjournment Motion, the House will be conducted like
that. On an Adjournment Motion, the Government is always reluctant. That is
why, you will notice from the record of not only this Lok Sabha, but even in the
Fifteenth Lok Sabha, not a single Adjournment Motion has been carried though
umpteen number of Adjournment Motions have been moved. It is not that always
there have been majority governments. But, Adjournment Motions have not been
moved because Members decided that if we want to throw the Government, we
should go straight through the No-Confidence Motion and not through a
surreptitious manner by bringing an Adjournment Motion when people are not
ready or prepared and censure the Government. That should be done as per rules.
There is no problem if rules allow it. Therefore, my point is that we are trying to
address these issues.

Coming to oil prices, somebody suggested as to why we do not give up our
taxations. What is the tax that we collect from the oil sector? All the taxes levied
by the Central Government on various petroleum products taken together, though I
have given up 5 per cent Excise Duty and brought down the Customs Duty to zero
and lost about Rs.34,000 crore as revenue from June onwards, if we take the

example of the year 2011-12, we have collected around Rs.1,36,000 crore. All the
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28 State Governments taken together have imposed taxes on the oil sector to the
tune of Rs.89,000 crore. But, as per the 13" Finance Commission’s
recommendations, out of this Rs.1,36,000 crore, one-third, that is, 32 per cent
which comes to almost Rs.31,000 crore, will be transferred to the States and the
net result would be that out of the total taxation on the oil sector — Rs.1,36,000
crore plus Rs.89,000 crore which come to Rs.2,25,000 crore — States will get
Rs.1,21,000 crore and the Centre will get Rs.1,04,000 crore. Can you permit the
States to forego it? All of us are coming from States.

Somebody asked me as to why we do not advise the States so that the oil
prices come down. How can I advise the States? From where the States will get
revenue? Am [ in a position to compensate them for this Rs.1,21,000 crore? If not,
how can I advise them? Tell me how can oil prices be reduced? Tell me how can it
be tackled? I am ready to accept your suggestions. Should we wind up our public
sector oil companies? Rs.1,32,000 crore would be the under-recovery with the
present rate of the blend crude prices. At the rate of 107 dollars per barrel
Rs.1,32,000 crore would be the under-recovery. Therefore, partly it will be met
through subsidies. Subsidies will have to be given. But, many a time we have said
that let this House discuss and debate and give concrete suggestions.

SHRI RAJENDRA AGRAWAL (MEERUT): Bring back black money.
SHRI PRANAB MUKHERIJEE: When we discuss the issue of black money, I will
reply. Do not worry.

Therefore, if we want to address the issue of subsidy really, why we do not
sit together and find out that subsidies could be given to certain sectors. Why are
we demanding subsidies? Some others will demand interest subventions.
Everywhere we will demand subsidies. Then, from where will developmental
resources come? Wherefrom will expenditure for other important works come?
These are the issues on which I wish Parliament should collectively decide. We
have the fora. Standing Committee can make recommendations and give

suggestions. Other forums are also there.E
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Now, I am coming to the issue of what would be the final picture as it is
emerging today. If the international situation was conducive, perhaps, we could
have stated with greater confidence that we shall have to ensure that we can
provide more subsidies and we can provide more support to reduce that adverse
impact of the inflationary pressures. But still I am hopeful that if this trend
continues and if it is not really seasonal and fluctuating, then the food inflation
would be moderated. Why I am saying so? It is because I have noticed the figures
of seven consecutive weeks, and there has been some declining trend.

Questions have been raised that the Government’s revenue is coming down.
Today, there was a Question in the Lok Sabha, and you will find that in its reply it
is stated that the Government’s revenue is not coming down despite slow growth
up to now. I do not know what would happen in November, December and
January. I am not an astrologer, but up to now the direct taxes revenue growth is
around 22 per cent and indirect taxes is a little less than that. But as regards direct
taxes, I think that we have taken the correct decisions.

My net has become less because we have up-fronted the refund. Various
Parliamentary Committees have stated this, and the C&AG have also made
recommendations that :

“You Income Tax people are funny. You are collecting tax from us,

but what is not due to you, which should be refunded, you are
holding it unnecessarily and depriving me of my money, which I
have given to you in good faith as Income Tax. But that is not your
due because my tax is much less.”

Therefore, I have decided that we will up-front the refund. As a result of
this, last year, we refunded around Rs. 27,000 crore indirect taxes during this
period. This year, we have to do Rs. 68,000 crore, and we have decided to have it
up-front. This created some cash management problem for me and I had to borrow

some moncy.
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Shrimati Sushma Swaraj raised this question. Why have you taken Rs.
53,000 crore today from market? It is because substantially, if I would have
retained that money at the cost of tax payers, then I need not have gone to the
market. But [ wanted to do it, and it will be squared up. But the problem, which
you have apprehended, may come if the manufacturing sector’s growth does not
pick up from 8 per cent to 10 per cent or 10 per cent to 12 per cent. Now, it is low.
Growth in the manufacturing sector is needed. It is well below this, and for this we
shall have to create confidence. To my mind, confidence can be created
collectively by us to allow the institutions to function and to create a conducive
atmosphere where investments come.

I am repeating something, which I had said in the last debate also, but I
think that it is worth repeating. Shri Yashwant Sinha showed me the picture of
India Today’s cover story that some of the top Indian industrialists are saying
“Goodbye India, hello world.” So, jokingly, I told him that we can change this
picture if you and me -- I mean, all political parties and not individuals -- can
collectively work together and create confidence that whatever be our divergence
of views, on major economic issues -- which will benefit the country -- we will
work together and you will see the confidence will come back, and those very
people will say : “Tata world, home sweet home”, and they will come back to
India.E

Yes, inflationary pressure is there. We were able to tackle 25 per cent rate
of inflation. When Doctor Sahib took over for the first time as the Finance
Minister in 1991, he knew how terrible the situation was. However, we were able
to overcome it because of the collective determination of the nation, and with the
cooperation of all concerned. Here, with the leaders who represent 1.2 billion
people, who are elected leaders of the people, much depends on how we respond
to this situation, the impending crisis, and how we take our country out of that.

Madam Speaker, with these words, I conclude, and I thank all the hon.

Members.
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... (Interruptions)
MADAM SPEAKER: Let us now take up the ‘Zero Hour’.

... (Interruptions)
St ge e (fafeem): sree Aeiew, A9 ool 9T g ot oAf| Y 9 dte §, |3l
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g ghl gl ... (aem)
Y dtors PR (Bremd): 2w A W5 O & SR 9 g TE 2 sufet ' wed 9 9
ST X B B

12.56 hrs.
Shri Shailendra Kumar and some other hon. Members then left the House

SHRI BASU DEB ACHARIA (BANKURA): On the issue of universalisation of
PDS, in protest, we are walking out.
12.56 > hrs

At this stage, Shri Basu Deb Acharia, Shri Gurudas Dasgupta and some other
hon. Members left the House

... (Interruptions)
MADAM SPEAKER: Please take your seat, the Leader of the Opposition is
speaking.

... (Interruptions)
DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Madam, we are
walking out in protest.

12.57 hrs.
At this stage, Dr. Prasanna Kumar Patasani and some other
hon. Members left the House
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... (Interruptions)
st et R (fafeen): o g w9 # ardt @1 ot @1 wor@ &1 7 Fer b H a8 Aoy
TR-IR G bl § A1 B9 M Ig IFE o 6 yurg &1 U SR H $B s 1 dedl,

RIS q1d el 3R W SMEH BT T84 < dTell a1d badl| Afh 931 39 a1d &1 §& © &
SR AUAT TE A, IATS; SR IR ANl § T, @l fo-fie 9@ 3, Wy &k gwerem
D I8 IASN g5 HEM AR HE Q| IMH A BN D ATST & WINU F DIy Igd @l
firell, Sl ST BId] 89 Wad &l dfeshR &R ol

12.58 hrs.

Shrimati Sushma Swaraj and some other hon. Members then left the House.
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MADAM SPEAKER: Shri Mithilesh Kumar — not present;
Dr. Sanjeev Ganesh Naik — not present;
Shri S.S. Ramasubbu.
... (Interruptions)
SHRI S.S. RAMASUBBU (TIRUNELVELI): I wish to raise the following matter
of urgent public importance during the ‘Zero Hour’. ... (Interruptions)
e AErEA : AT TR UER Y 8 AT 2
.. (orTE)
£ e $uR (IMESEIYR): AT e SN, H Y DA H U FAGT &F ATESBIYR
I HEAYUl I IO d1edl g ... (FagH) H 9t @1 gl H Sl We W g L. (Fag)
L& HEGT : 4G |
... (Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, we have raised the
issue of Shri S.M. Krishna. An FIR has been filed against Shri S.M. Krishna. ...
(Interruptions) We have walked out against price rise. The hon. Prime Minister is
here. We demand that the External Affairs Minister ... (Interruptions)
& HEIGAT : HUAT 4T S|
... (Interruptions)

12.58 V% hrs.

At this stage Shri Shivkumar Udasi and some other hon. Members came and
stood on the floor near the Table

... (Interruptions)
MADAM SPEAKER: Nothing will go on record, and only the statement of Shri

S.S. Ramasubbu will go on record.

(Interruptions) ..."

JLTET HBISAT : MY SIRT AR Tl ST |

* Not recorded.
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... (aar)
SHRI S.S. RAMASUBBU (TIRUNELVELI): Madam, the farm-gate prices of
DAP and MOP have shot up by nearly 50 per cent in the past two quarters on the
back of an increase in prices of phosphoric acid, a key raw-material and also due
to depreciation of rupee value. The price which was Rs. 12,500 a tonne in the first
quarter shot up to around Rs. 18,000 to Rs. 19,000 a tonne now. Phosphoric acid
prices which were ruling at US § 980 a tonne in the first quarter of the current
fiscal has moved up to US $ 1080. In general, the prices of DAP, MOP and
Complex Fertilizers have nearly doubled in comparison with last year’s prices.E
13.00 hrs.
However, the high prices have not led to any drop in demand and the farmers are
left with no option but forced to buy at higher prices. The demand continues to be
strong but supplies are quite tight. Though sales volume of non-urea fertilizers has
declined, the reason attributed is mainly due to supply side constraints. The main
concern of the farmers is that the fertilizers are not easily available even at these
high prices. Adequate monsoon during the year has also not brought cheers to the
farmers, as they are forced to shell out more for di-ammonium phosphate (DAP),
Potash (MOP) and other complex fertilizers.... (Interruptions)
& WA : 96 gy

.. (oraE)
SHRI S.S. RAMASUBBU : I shall urge upon the Union Government to take
necessary steps to contain steep hike in the prices of DAP and other fertilizers and
to protect the farming community who is the backbone of our country in
producing the food materials. ... (Interruptions)
JNTE HEGAT : IS a1 T4 & T3 B, 319 98 T8V

.. (e
MADAM SPEAKER: Shri P.T. Thomas is allowed to associate with the issue
raised by Shri S.S. Ramasubbu.


Suresh
d by o1 
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.... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet at 1100 a.m. on
Monday, the 12" December, 2011.
13.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock
oonday, December 12, 2011/Agrahayana 21,1933 (Saka).


reporters
MFriday, March 10, 2000/Phalguna 20, 1921 (Saka).
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